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M CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0A No.3007/2001 ' 2

Hew Delhi, this the 11lth day of January 2002

HON’BLE MR. M.P.SINGH, MEMBER (A)

V.T. Prabhakaran,

Jo late Shirl T. Sankara Menon.

orking as Principal Scientist,

ndian Agricultural Statistics Research Institute

-«w Applicant
(By : Applicant in person)

¥ ERSUS

1. The Union of India
Thirough the Secretary,
Department of agricultural Research &
; Exucation, ,
Ritishl Bhawan, MNew Delhi-110001.

2. The Indian Council of Agricultural Research
Thirough its Secretary,
@ Krishi Bhawan, New Delhi-110001.
3. The Indian agricultural Statistics Res&sarch
Institute,

Through its Director,
Library Avenue, PUSA, New Delhi-110017.
. e RBEPONdents
(By Advocate: Ms. Anuradha)

ORDER (ORAL)

The applicant, who iz working as Principal

Seisntist in  Indian agricultural Statistiocs

Ressarch Institute, had applied for LTC advance to

. visit his home town fFoir the block wear 1598-99 by
Indian airlines from Delhi to Calicut & back. The
applications for LTC advance weire submitted on

25.5.17292 and 7.8.1999 respactively ., On  beth

these applications, the applicant had clearly
indicat@é&%gz/jaurn@mswculd be parformed by Indian‘

Alrlines flight and the claim would be limited o

AC First Class Tare of Rajdhani Exprass, Tor which

ne  was entitled. The journevs were perforned in

W




S

(2)
tiwe batoches. The applicant and his son were  in
e batoh during Junses-July, 1929 and his wife and

n ancother batch in August, 13%9.

st

daughter wera

£

Based on aforesald applications,. the First advancs

£33

of Rs.32,760/- was paid in June, 1999 and the
second advance of Rs.28,000/- in August, 1992. He
submitted his first bill for adjustment to the
raspondents. According to him, the first bill of
Rs.32,000/- was settled on 25.8.1297 (Annexure &J.

Tt was only at the time of second bill, the

respondents had raised objection and rejected his
5111 on the ground that he is sntitled to only
( > ordinay aC Ist class rates, as he had not actually
travelled by Rajdhanl Express. On that basis  he
was asked toe deposit Rs.18626/- vide Meme dated

2.2.2001. He submitted a detailed

e

apressntation

]

toe Secretary, ICAR (R-2), the respondents have not
given any veply to his representation. Agyrieved

by this, he has filed this 0A sesking a direction

ten declare the order dated 22.3.2001, as null and

-setion toe  respondent

L
b asad
—

void, and also soughnt a
M3 to refund the entire amount deducted from his
salary, J.e., Rs.20,8332.00 alongwith interasst

theron at the rate of 18%.

2. Respondents in their reply have stated that
a%  par Memo dated 31.3.1927 issued by the DOFET,
relmbursement of fares cannot be determined on a
notional basis with reference to  ths Tares
applicable By the entitlsd class Luly) the

Rajdbhani/Shatabdl Express. The respondents being




(33
a  government organisation are bound to Tollow the
above netification and hsnoces there is no
illegality in  the aforesaid order passed by the

raspondents.

3 MHeard applicant in person and Ms. " Anuradha,
learned ocounsel for the respondents and perused

L

In the present case, the guesstion for
considaration before me is whether the applicant
i entitled for the reimbursement of the fares on
the notional basis with reference to the fare
applicable for the entitled class by Rajdhani/

Express. I have parused thss

| il

Shatabd
clariticatlion/order issued by the  DORP&RT O
31.3.129% (Annexure R-1). Para 5 of the said

clarification resds as under:o-

"Point raised Clarifications

%. LTC orders permit Ho. In order to be
journeys by Rajdhani entitled to reimbursement
AShatabdl Express of Tares applicable on
Tirains. Can the Rajdhani or Shatabdi
sititlement be deter- Express, the journeys in
mined on notional gquestion have to bea
basis? actually performeda by

these trainsg. In cases
where LTC journégys ars
undertaken in tirains
other than Rajdhani or
Shatabdl Exprass by &
class of accommodation
higher than the ong to
which the smploves is
sntitled to or by an
alternative mode of
travel (e.g. by air) to
wihich he/she ig not
entitled, reimbursemant
of fares cannot bs
deteirmined on a notional




basis with refarence to
the Tares applicable by
the entitled class on the
Rajdhanl/Shatabdi Express.”

S 4 plain redading ot the aforesald

4

clairification shows that the applicant is not

7

3

entitl

7

sl For reimbursement of the air fare on the
notional basis with reference o the fare

slass of s

43

applicable by the entitle
R&jdhani}@hat&bdi Express  and, therafore, the
responadents have rightly rejected the oslaim of the
applicant which is in accordance with the Rules
and  Instructions issued by the DOP&T, which is a

nodal department of Gowt. of India.

In this view of the matter, the presént 04

152

-/

4

missed.

h

is without any merit and is accordinglw dig

There shall be no order as to costs.

(M.P.SINGH)
MEMBER(A)




